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National Judicial Commission

1482. SHRIMATI JAYAPRADA
NAHATA:
SHRI BRAHMAKUMAR
BHATT:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether a proposal to set-up a National
Judicial Commission as per Supreme Court
verdict in 1993 is under consideration of
Government;

(b) if so, the details thereof;

(c) whether it is also a fact that Gov-
ernment is considering setting-up of a five
member Judicial Commission as suggested
by legal experts including Supreme Court
and High Courts Judges for appointment,
transfer, etc. from the High Courts/Supreme
Court; and

(d) if so, whether Government is con-
templating to amend certain related articles
of the Constitution of India?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS AND THE
MINISTER OF SURFACE TRANSPORT
(SHRI M. THAMBI DURAI): (a) to (d) One
of the items of the National Agenda for
Governance is to set up a National Judicial
Commission to make recommendations for
judicial appointments in the Supreme Court
and the High Courts and draw up a code of
ethics for the judiciary. It is not possible to
indicate the time by which the final decision
in this regard would be taken.

Vacancies of Judges in Allahabad High
Court

1483. SHRI NAGMANI: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) whether Government are aware of the
fact that in Allahabad High Court the
approved strength of judges is 77 and out of
them there are at present 29 vacancies
resulting into failure of justice delivery
system in the state; if so, the reasons therefor;
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(b) whether Government propose to
amend Law that vacancies of judges be
filled three months prior to the date of
retirement of judges; and

(c) whether any step has been taken to
fill-up vacancies of judges in Allahabad
High Court?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS AND THE
MINISTER OF SURFACE TRANSPORT
(SHRI M. THAMBI DURAI): (a) The
approved strength of the Allahabad High
Court is 77 Judges/Additional Judges. As on
1.6.1998, 48 Judges were in position, leaving
29 vacancies of Judges/Additional to be filled

up.

(b) No, Sir.

(c) The procedure for appointment of
judges of High Courts involves consultation
among several constitutional authorities.
Every effort is being made to fill existing
vacancies at the earliest.
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